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as the National Rural Electric Cooperative 
Association of U.S.A., to whom the ex-
perla belong have made coosldorable pro-
greas in this field. The estimated amount 
of expenditure iocurred by the Government 
in 1967, in respect of the local cost of ex-
perla who have conducted the investiga-
tions is about Rs. 11,000. 

'Iinu!ATENED STRIKE BY L.I.C. 
L ~ 

2796. SHRI NANJA GOWDER 
WiD the Ministcr of FINANCE be pleased 
to state : 

(a) whether it is a fact that the Na· 
tional Federation ofInsurance Field Workers 
of India bas decided to go on strike in 
March, 1968 if the Life Insurance Corpo-
ration fails to implement its agreement 
with the Federation; 

(b) if so, the broad details thereof; 
and 

(e) the reason, for the delay in imple-
menting the agreement ? 

TIlE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORA1UI DESAI) : (a) to (e). The Cor-
poration bas not received any commu-
nication from the CI .. n Federation re-
gardiq strike in March, 1968. The Cor-
poration bas stated that at no stage has 
it violaled lUI)' of the agreements reached 
between tbe Federation and the W.C. 

DBMounONS IN D'UD 
2197. SHRI YASHPAL SINGH : Will 

tbe Minilter of WORKS, HOUSING 
AND SUPPLY be pleased to state : 

(a) whetber it is a fact that Government 
haw demolished sbops and workshops 
on Rani Jbansi Road on 18th February, 
1968; 

(b) if so, wby the shops on Government 
land outaido fruit and vesetable market, 
Subzimandi, Delhi, have not been demolished 
so f8l; and 

(e) whether this encroachment on Go-
vernment land is responsible for traffic 
bottlo-neeks in Delhi ? 

THE DEPUTY MINISTER IN THE 
MINISTllY OF WORKS, HOUSING 
AND SUPPLY (SHlU IQBAL SINGH) 
(a) Yes. 

(b) and (e). Most of tbe squatters are-
holding Tebbazari licences granted by the 
Municipal Corporation of Delhi. Delhi 
Administration have asked tbe Corporation 
to cancel tbe Tebbazari licences of squat-
ters who bad been granted such licences 
after July, 1960 to enable the Administra-
tion to initiate action for their removal. 
In the meantime, the question of providing 
alternative accommodation to the oJiliblc 

[squatters is being examined by the Delhi, 
Administration. 

HOUSING GRANTS FOR 
HARUANS 

2799. SHRI G. S. REDDI : Will tbe 
Minister of SOCIAL WELFARE be pleas-
ed to state: 

(u) the amounts allocated, spent and 
lapsed out of the grants liven for acquisi-
tion of land for house sites to the Harijans, 
State-wise; 

(b) whether tbe amounts lapsed are 
on the high side and if so, tbe steps taken 
to revise the procedure for quick dis-
posal of acquisition proceedings; and 

(c) whether Government propose to 
set apart 5 acres of common land for house 
sites in each village in view of the uowing 
population and future needs ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRIMATI PHULRENU GUHA) : (a) 
to (c). A Joint provision is;made for the 
scheme of hoUBCS and house sites for 
ldarijans. A statement showing the out-
lay, expenditure and percentage utilisation 
of tbe amounts allocated to each State 
during 1966-67 is laid on the Table of tbe 
House. [Placed in Library. See No. 
LT 325/68]. As the scheme is implemented 
by the State Governments, questions like 
quick disposal of acquisition proceedings 
and settina apart common lands in villages 
for providing house sites to Scbeduled 
Castes arc for State Governments to decide 
in the light of thc local conditions. 

INDIAN OIL WORKERS' UNION 

2800. SHRI DEVEN SEN : Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state : 

(a) whether it is a fact that the Pn:&i-
dent, Vice-Presidents, Secretaries and ocbre 




